IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A, Ne, 943/1996
PATED :.31,8.1998

Between @

Mehd.. Gheuse ese Applicant

AND

1. The Executive Engineer (Electrical)
CoPeW,De ' '
Central Electrical Divisien = II
Sultan Bazar ,
Hyderabad. : ' sse Respendent

Ceunsel fer the Applicant - = Shri Kalyan Rao Jeshi
Ceunsel fer the Respendent - shri V., Bhimanna

Corim s
The Hen'ble Justice Shri D.H. Nasir - Vice Chaiman

The Hen'ble shri H. Rajendra Prasad ~Member (A)

(Order per Hen'ble Shri H, Rajendra Prasad, Membe r (L))

Heard Shri Kalyan Rae Jeshi fer the Applicant and
Shri V. Bhimanna, Learned Standing Ceunsel fer the

Respendents,

bLJ
n

The Applicant, while functiening as Khalasi und

R=1, claims te have carried eut the duties ef a 1ife
Operater in the Hyderabad Airpert building, then under'
censtructien, between August,:1980 upte 30th June, 1p90,
en which date the building was fermally handed ever jon

its cempletien te the Natienal Airperts Autherity ofrIndia.
The decument en which the Applicant relies heavily is
a Service Certificate granted by the A.E, (Elecl.),
Central Electrical Sub-Divisien, Ne, 7 C,P.W.D., Hyderabad

(Annexure IV), The claim ef the Applicant is that
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duties perfermed by him during this peried,

s

he was required te perfemm the duties of a Lift-Operater,

4 pest which carries higher pay than that ef a Khalasi, ang

since he was net compensated suitably in any ether way

he is entitled te the minimum payment ef a 1ift- Operater fer the

The Respendents de net deny that_the Applicant_was
asked te perferm the duties of a Lift-Operater. All that
they say is that he was empleyed en such duties enly

sccasienally and alse that it was dene merely in erder |te

give him an eppertunity te get trained fer a higher pest

in the Department, We have ne dispute with these statements

$ack
and de net disceunt the same, The‘névertheless. remaink

that he was indeed asked te perferm such duties and thak
€uly perfermed them, As te whetheg he perfermed such

duties en a centinuing basis threugheut the peried, er

he

intemittently as claimed by the Respendent;: er whether |he

did se erly fer training Purpeses er as a° part of his
assigned duty, can be verified enly by the félevant

decuments in the pessessien of the autherities,

It is, therefere, directed that the Regpendent shal

have the fellewing necessary actien taken :

(1). Establish the basié}fact of the perfermance,

=

or nen-perfermance, of Lift-Operater duties by
the Applicant during the relevant peried with
the aid ef authentic and verifiable decuments

4n their pessessien;

(2) pay the difference between the minimum ef "th_.Pay-seale
, a

of aﬁLifthpgrator and the maximum wages ef
Khalasi aisbursed to—him during the peried

1st August, 1982 te 30th June, 1990, if theilr

scrutiny ef the relevant decuments establis
the cerrectness ef the Applicant's claims 1
this regard. In case ne decuments can be

lecated fer such verificatien, the certificslte

pPreduced by the Applicant at Annexure VII ha
te be accepted as the basis fer a settlement

It is further directed that the relief se prevhded
shall cemmence frem August, 1982, because any cause ef ac

that may have arisen prier te that date is beyond>the

jé&iséiction of ¥nis Tribunal.
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Time for cempliance {5 31st Octeber, 1998, at the
latest. |

O.A, 1s dispesed of, Ne cests,

sl

(H, Rajendra Prasad) (D.H. Nasir)
Member (A) Vice Chairman

DICTATED IN OPEN COURT

&/

DATED : 31.8.1998 , A ,gvﬁ

o.ojs/‘

-



0.4.943/96

To

1. The Executive Engincer(Electrical)
C.PeWeDe Central Electrical Division.II
Sultan Bazar, Hyderabad.

2. One
3. COne
4, One
5. One
6., One

pvim,

copy to Mr.Kalyan Rac Joshi, Advocate, CAT ,Hyd.

copy to Mr,V,EBhimanna, Addl ,CGSC (AT ,.Hyd.
copy to Mr. HHRp.M.(A) CAT.Hyd.
copy to DR(A) CAT.Hyd.

spare copYe
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